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change and the import and export 
ot currency and bullion, for the 
'conservation of the foreign ex­
change resources of the country 
and the proper utilisation thereof 
in  the interests of the economic 
•development of the country”

The motion was adopted.

13.511 hrs.

COMPANIES (AMENDMENT) BILL

E xtension  of T im e  for  P resentation  
of R eport of J oint Co m m ittee

SHRI NAWAL KISHORE SHARMA 
<Dausa). I beg to move:

“That this House do further ex­
tend upto the first day of the 
second week of the next session, 
the time for the presentation of 
the Report of the Joint Committee 
on the Bill further to amend the 
‘Companies Act, 1956, the Securi­
ties contracts (Regulation) Act,
1956 and the Monopolies and Res­
trictive Trade Practices Act, 
1969.”

MR. SPEAKER: The question is:

“That this House do further ex­
tend upto the firot day of the se­
cond week ot the next session, the 
tim e for the presentation of the 
Report of the Joint Committee on 
•the Bill further to amend the Com­
panies Act, 1956, the Securities 
Contracts (Regulation) Act, 1956 
and the Monopolies and Restric­
tive Trade Practices Act, 1969.”

The motion was adopted.

m .  SPEAKER: Now, we will take 
xip further consideration of the motion 
of thanks on the President’s Address 
after lunch. We now adjourn for 
lunch and meet at 3 p.m.

13.82 hrs.

T he to k  Sabha adjourned for Lunch 
tm  fifteen  o f the Clock.

The Lok Sabha reassembled after 
Lunch at Two Minutes Vast Fifteen 

of the Clock.

(M r. D e p u ty -S p e a k e r  in the Chair3

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS—contd.

MR. DEPUTY-SPEAKER: We now 
resume the discussion on the Presi­
dent’s Address. Shn Dhote.

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): Sir, I have raised an 
Adjournment Motion and it was said 
that Government are trying to find 
ways and means to raise the discus­
sion on that subject. I only want to 
place on record our request that you 
may fee pleased to ask the Govern­
ment to make a statement so that we 
can hold ourselves m preparedness 
to raise an adjournment motion on 
price rise which is so very vital for 
the country.

MR. DEPUTY SPEAKER: Shri
Dhote. . .
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SHRI S. M. BANERJEE (Kanpur): 
I understand that the hon Minister 
for Parliamentary Affairs, after con­
sulting the party or the Prime Minis­
ter, will decide about having a  dis­
cussion on the price situation. My
second point is this. This is very
important. I request the hon. Minis­
ter of Parliamentary Affairs to kind­
ly convey this point to the Defence 
Minister and the Minister of Irriga-


